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Advance Insurance Company 

-494. Shri Utlya: 
Shrl Madhu Lim.ye: 

Will the Minister of Finance be 
pleased to state: 

(a) whether Government's attentlon 
has been drawn to the raet that h,avy 
ond unauthorised rebates of insurance 
premia hnve been paid by the Advance 
Insurance Company to the Insured 
Public Limited Companies, revealed 
during Income-tax proceeding. against 
Shri Goenka o[ Advance Insurance 
Company; and 

(b) if so, the action taken againST 
the party under Section 41 of the In-
surance Act and Sections 41(2), 102, 
409 and 120B of the Indian Penal 
Code? 

The Deputy Minister in the Minis-
try of Finance (Shri L. N. Mishra): 
(a) Yes, Sir. 

(b) An investigation by the Control-
ler of Insurance under Section 33 of 
the Insurance Act, 1938 has been 
ordered. 

Industrial Finance Corporation 

*'95. Shrl p. C. Bor_h: 
Shrl Bharwat Jha At:ad: 
Shri S. C. Samanta: 
Shri Subodh Hansda: 
Shrl M. L. Dwlvedi: 
Shrl Yashpal Sinch: 
Shri Basappa: 

Will the Mini~ter of Finan('e be 
plea~ed to staoo: 

(3) whether Government's attention 
has been drawn to the statement made 
by the Chairman of the Industrial 
Finance Corporation on the 29th Sep-

lember, 1966 to the elfect that devalub-
lion of the l'upee had agllravated In-
dustrial Finance Corporation's resour· 
l'r!; position; 

(b) If so, the precise nature 81111 
extent of s~l\)rta~e of resources: and 

(c) the steps taken to improve the 
position? 

The Deputy Minister hi the Mlnh-
try of Finance (Shri L. N. Mishral: 
(a) Yes, Sir. 

(b) Taking into consideration all 
its C::Ivailable resources, including a 
loan of Rs. 15 crores from Gover..-
ment in the current financial year 
and Rs. 6 crores borrowed from the 
market by issue of bonds, the Indu.-
trial Finance Corporation expects 
that there will be a shortfall in its 
rupee resources of the order of Rs. 10 
crares for meeting its commitments 
in this year. The commitments in-
clude the additional cash require-
ment!; of its assisted concerns on aC-
count of devaluation, estimated at 
Rs. 2.5 crores. 

(c) The position is under revieW 
and Government will endeavour to 
find the necessary additional funds tl) 
enable the Corporation to meet its 
obligations. 

Strike by EmP10Jees of Da-.lar 
Valley COrporaUGn 

"496. Dr. Ranen Sen: Will the Min-
ister of IrrlraUon and P_er be 
pleased to state: 

(a) whether a threat of token strike 
for a dav has been given by the em-
ploy""s ~f th~ Damodar Valley Corpo-
ration; and 

(b) if so, the reasons therefor? 

The Minister or Irrlration and 
Power (Dr. K. L. Rao): (a) and 
(b). On the 14th July, 1966 the 
DVC StafT Association which ;s 
one of the unions recognised by the 
DVC submitted a .. harter of demands 
containing 14 points. Discl1l!8ions on 
these were held by the DVC manage-
ment with the Association on the 18th 
July and on the 12th and the 18th 
September, 1966. On the 28th SeP-




